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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
OF PROVISIONAL LMENT

NOTIFICATION

No: \a Bb &\ >ba/RG/LP Dated:%.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manav Dogra
S/O Shri (;han Shyam
R/O H.No.331, W.No.41, Colonels Colony, Bohri, Talab Tillo, Tehsil &
District Jammu.

vide notification No. 194 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

l}egistrar AdministrationP
Dated : \6.05.2025 K

( VI’ohariMa Yasin
mc „v

idigh

N„ }qq3b–\R RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manav Dogra, Advocate

. ..... for information and necessary action. ,/J

Ace)aLf
\r’a

r'='"’"""'nistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \$3\ 6\ > sK /RG/LP Dated:Bb.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anoop Singh Chib
S/O Shri Udhay Singh Chib
R/O Village Palli, Demote, Tehsil & District Ramban

vide notification No. 2089 of 2023/RG/LP dated 26.09.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

in Beigh)ha

egistrar Administration

N„ in qq&-3bbbgRG/LP D,t,d,3b.05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anoop Singh Chib, Advocate

. .. ... for information and necessary action .
,N'!nC t)iSra

Registrar Administration

t/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENRO ,LMENT

NOTIFICATION

No: \&bbq bba /RG/LP D,t,d,h.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunny Singh
S/O Shri Tarsem Singh
R/O Baba Da Mohalla, Pallanwala, Tehsil Khour, District Jammu

vide notification No. 78 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

lsin Beigh)(fi?oha
istrar Administration

N„ 3bbc,k_\3 RG/LP D,t,d::3b05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sunny Singh, Advocate

. .. ... for information and necessary action.

rt'
Registrar Administration
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:tQ33 D\ hIS /RG/LP Dated:93.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar
S/O Shri Durga Dass
R/O (JOdher Khalsa,P/O Bhambla, Tehsil & Distt. Reasi.

vide notification No. 1377 dated 04.01.2019 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
mI:MtW rdered there before.

H31i Yasin Beigh)
Registrar Administration

By Order

\~'\\- -\
Copy forwarded to the: -

Dated :3Q05.2025

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi.
cpc, e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanjeev Kumar, Advocate

. ..... for information and necessary action .

istra;B

[
aministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ &\\\ b\ & bB /RG/LP Dated: 26.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vijay Kumar
S/O Shri Sukh Dev Dutt

R/O ViII. Kah Tehsil Meramandiran Old Akhnoor, Ward No.7, Jammu.

vide notification No. 882 dated 18.10.2019 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

Yasin Beigh)
By Order

(IV?ohah
Registrar Administration

Dated : %t\05.2025 bNo.' Bbb)I=H RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vijay Kumar, Advocate

. .. ... for information and necessary action.

r-')'
Registt

[
hinistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(, AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \&b( 6\ )\IS /RG/LP Dated:86.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmed
S/O Shri Abdul Karim

R/O Ward N.12, Near Jamia Masjid, Tehsil & District Rajouri.

vide notification No. 475 of 2021/RG/LP dated 05.06.2021 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

N,.. 3bb\,-b] RG/LP D,t,d:l>b.05.2025 L
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri.
CPC e-(_,ourts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mushtaq Ahmed, Advocate

. .. ... for information and necessary action .
DJ as’

PPB)

Rl 'ar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: bBb b\ IsiS /RG/LP Dated: go.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaheer Ahmed
S/O Shri Mohd. Muneer
R/O Chandi Morh, Tehsil Surankote, District Poonch.

vide notification No. 562 of 2021/RG dated 31.03.2021 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

his/her character and antecedents from the CID.

’erification of

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Mag;w
J

[

rD +

(MohamM Yasin Beigh)
Registrar Administration

N,; \bbB& -\\<: RG/LP Dated:!Q.05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zaheer Ahmed Charak, Advocate

. ..... for information and necessary action.

Msgif
n( ninistrationstra>



8

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ata t\ hIS /RG/LP Dated:h.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Taniya Razak
D/O Shri Mohd Razak
R/O Gurha Brahmana, Ban Talab, Tehsil & District Jammu.

vide notification No. 536 of 2021/RG/LP dated 08.06.2021 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
RQgistrB'r Administration

No, bbb\\\,_, SB RG/LP Dated,BA.05.2025

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Taniya Razak, Advocate

. .. ... for information and necessary action.

r)
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \M&\\ \\A /RG/LP Dated:Bb .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Sharma
D/O Shri Ashok Kumar
HO Ward No. 4, Near Town Hall, Tehsil Hiranagar, District Kathua

vide notification No. 102 of 2022/RG/LP dated 24.02.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as qB
MMF

By Order UFA

a"'fR\d Beigh)( ][a b a 1rIr1 1

Registrar Administration
Dated :\b.05.2025 VN,.' '3bbSj-kI RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President. District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pooja Sharma, Advocate

. . . . . .for information and necessary action.

n.JG©
l{egistrar Administration
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E rLMENT

NOTIFICATION

No: \\bSb\ >\ IS /RG/LP Dated: Bb.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nisha Devi

D/O Shri Tarlok Singh
R/O Village Athialta Hatli Morh, Tara Nagar, Tehsil Mahanpur,
District Kathua

vide notification No. 638 of 2022/RG/LP dated 30.05.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ohamttr a asin Beig
Registrar Administration

Dated:lb .05.2025 &Bbb &E_61

Copy forwarded to the

No: RG/LP

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nisha Devi, Advocate

. .. ... for information and necessary action.

ra
Registrar AdministrationI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSI
OF PROVISIONAL E LMENT

NOTIFICATION

No: \&\\b &\ }\Lg /RG/LP Dated 3b .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Faisal Janjua
S/O Shri Mohd Arif Khan
R/O W.No 8, Mohalla Sardaran, Gunthal, Tehsil Surankote, District Poonch

vide notification No. 1822 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
Dated:\b.05.2025 UNo: 2)btab -33

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association. Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Faisal Janjua, Advocate

. .. ... for information and necessary action.

qaaif
Kegistrar-

\/
ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

6\ }\LS /RG/LP Dated : Bb.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Durga Sandhya Shivam
S/O Shri Durga Dass
R/O Gurah Jattan, Tehsil Ghagwal, District Samba.

vide notification No. 1850 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

oharr}mia Yasin Beigh)
Rl 'ar Adm

No: 3btb3&-RsS RG/LP Dated:3b05.2025

Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Durga Sandhya Shivam, Advocate

. .. ... for information and necessary action.

UP IfW’
a ministrationiT,i.L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: WDM/RG/LP Dated: Bt).05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nabeel Ayub
S/O Shri Mohd Ayoub Khawaja
R/O Sangla, Tehsil Surankote, District Poonch.

vide notification No. 1928 of 2022/RG/LP dated 14.11.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

The renewal / extension of provisional licence/enrollment must be
sought before the date of expi e

\ iiMmM

his/her character and antecedents from the CID.

By Order
(&loharr:mad Yasin Beigh)
Registrar Administration

Dated%.05.2025 L/N,; 36&QL-q3 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nabeel Ayub, Advocate

. .. ... for information and necessary action.

r)'
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:W/RG/LP Dated:36.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arshad Hussain
S/O Shri Abdul Rashid

R/O Tuksan, Arangi Ward No.4, Tehsil Mahore, District Reasi

vide notification No. 32 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administration

Dated$6.05.2025 B/3'bqN:\b\
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arshad Hussain, Advocate

. .. ... for information and necessary action .

._.\ Wg
tGgistr'ir <i;ninistration
\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\&\\\, ,\ )'Lg /RG/LP D't'd'B'.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajit Singh Sohil
S/O Shri Kirpal Singh
R/O H.No.124, 1nyar
Ramban

Sujmatna, Pogal Paristan, Tehsil Ramsu, District-

vide notification No. 41 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

.,.. L /*avq““
(Mohammd Yasin Beigh)
Registrar Administration

By Order

(,/No: Bb\bI–bR RG/LP Dated: li\05.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajit Singh Sohil, Advocate

. ..... for information and necessary action.

h
XaTninistration

Pa
Rl tri
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \&BS 6\ ams /RG/LP Dated:Bb.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amjad Ali
S/O Shri Abdul Aziz
R/O Swari, Manower Galla, Tehsil Kotranka, District Rajouri

vide notification No. 1465 of 2021/RG dated 16.12.2021 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. .

By Order
I if

(Niaiammad Yasin Beigh)
Registrar Administration

No: PG/LP
Copy forwarded to the: -

Dated: b.05.2025

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amjad Ali, Advocate

. .. ... for information and necessary action .

rny
R£gistrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

N” K\\k 6\tbLt /RG/LP D't'd'3'’.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sindiya Mantras
D/O Shri Janak Singh Mantras
R/O Gatha, Tehsil Bhaderwah, District Doda

vide notification No. 28: of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht bMe the%te of e@v unless the absolute/final enrollment as an
c mb)

WowBy Order
(Mohammad Yasin Beigh)
Registrar Administration

N,; bE\\\\ - 9–g RG/LP Dated: lb,.05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sindiya Manhas, Advocate

. .. ... for information and necessary action.

bPbJ air/a
Registrmdministration
\r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: R\\3 b\ Alf /RG/LP Dated:36.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sunakshi Koul
D/O Shri Babu LaI Koul
R/O Balhama, Tehsil & District Srinagar

vide notification No. 286 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and ltecedents from the CID

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expi e

Wc MordmliPMMfM
i;IT

8hammad Yasin Beigh
trar Administration

By Order

N,; ?>t'\:LL -33 RG/LP D,t,d,3b.05.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sunakshi Koul, Advocate

. .. ... for information and necessary action .

if
Mr linistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\&\\\ b\ ba/RG/LP Dated: P’.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhay Sharma
S/O Shri Muni Sharma

R/O Maghal, Tehsil Kalakote, District Rajouri

vide notification No. 1782 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ohammad y asin Beigh)

nrstratioAdm

No: B'\H+ RG/LP „h,'b.,'„„ [
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. - –

Incharge LlbraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhay Sharma, Advocate

. . .... for information and necessary action.

.,.. \./-/<M
Registrar Administration
[CHP

t

OA/s



20

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\&\\$ '\lbLt /RG/LP D't'd'\'.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uma Bharti
D/O Shri Vijay Kumar
R/O Domana, Ghari, Tehsil Jammu North, District Jammu

vide notification No. 84 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administration

Dated :\,\.05.2025 VN,.' :bb\\$b-\\n RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uma Bharti, Advocate

. .. ... for information and necessary action .

/el
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+++

S
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QS\ 'A hLS /RG/LP Dated:30.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amran Ahmed Khan
S/o Shri Baghdad Hussain
R/o Gulhatta, Tehsil Mendhar District Poonch

vide notification No. 878 dated 10.01.2014 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M$’adI • \ / PVI

(KRflarrm Yasin ie:ghj
Registrar Administration

LJ/No: 3 b\',b-Si RG/LP Dated :bb .05.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amran Ahmed Khan, Advocate

. .. ... for information and necessary action.

ii
Registrar Administratibn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENR

NOTIFICATION

No: \\S\ b\ >ba /RG/LP Dated:36 .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Najm us Saqib
S/O Shri Tariq Syed Suharwardy
R/O Mohalla Suharwardy, Tehsil & District Doda

vide notification No. 135 of 2023/RG/LP dated 10.02.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administration

N,; 3©b_K:_RG/LP D,t,d, Bb.05.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Najm us Saqib, Advocate

. ..... for information and necessary action .

tra r Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\&Slb\ t\6 /RG/LP Dated:St’.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rakshanda Saini
D/O Shri Shakti Ram
R/o Ward No. 7, Tehsil Arnia, District Jammu

vide notification No. 55 of 2022/RG/LP dated 23.02.2022 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

LP

mmCB

(@Xhal ag'Yasin Beigh)
Regjstrar Administration

By Order

No: %\kk-33 RG/LP D,t,d,Bb.05.2025

Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rakshanda Saini, Advocate

. . .... for information and necessary action.

r)
Registrar Administration
\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N”\Q':\ '\&bS /RG/LP D't'd:3c'.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. IVlohd Ashraf
S/O Shri LaI Din
R/O Mohra, Sari, Tehsil Kotranka, District Rajouri

vide notification No. 1506 of 2021/RG dated 16.12.2021 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
esought before the date of expi

Advocate is ordered th@befo@

By Order
(MBhamrMYasin Beigh)
Registrar Administration

Dated:)).05.2025 bN,; Bb\qq- R\ RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mob(1 Ashraf, Advocate

for information and necessary action.

.. L /#?
Registrar Administration
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

++ +

EXTENSION
PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Qq,Xb\ x\IS /R(J/LP Dated: Be’.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amjed Iqbal
S/O Shri Mohd Iqbal
nO Muradpur, Tehsil & District Rajouri.

vide notification No. 747 dated 30.12.2020 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order , C)

Yasin Beiih)
/a'

(MohamrRad
Registrar Administration

Dated Sb .05.2025 1/No: b&\al-gI RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amjed Iqbal, Advocate

. . . ... for information and necessary action.

#in
Registrar Administration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \RSS 6\ hEOF 2025/RG/LP Dated: a .of.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anya Feroze
D/O Shri Feroze Ahmad Bhat
R/O Sangrampora Sopore, Tehsil Sopore, District Baramulla

vide notification No. 989 of 2021/RG/LP dated 14.09.2021 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ,

By Order
Jif

d'a'
(Mohanmd Yasin Beikh)
RegistLar Administration

[N,;bbB3}
Copy forwarded to the: -

RG/LP Dated : .06.2025

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Afiya Feroze, Advocate

. .. ... for information and necessary action .

dO
Rdgist rar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ tt

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \RSC OF 2025/RG/LP Dated: 36.0g.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shagufta Ashraf
D/O Shri Mohammad Ashraf Dar
R/O Vakeel Colony Brane Nishat, Tehsil Khanyar, District Srinagar

vide notification No. 666 of 2021/RG/LP dated 05.07.2021 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
'ought before the date of expiry unless the absolute/final enrollment as an
LdVOcate is ordered there before. \ .,

By Order f’ny
(Mohammad Yasin Beigh)
Registrar Administration

D,t,d,%.O$2025 (d /No: qts\-\R - lbS RG/LP

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shagufta Ashraf, Advocate

. .. ... for information and necessary action.

Registrar Administratio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EX TENS
OF PROVISIONAL E

NOTIFICATION

No: \RSI OF 2025/RG/LP Dated:36.05’.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Irfan Bhat
S/O Shri Khizer Mohd Bhat
R/O Takiya Batapor Tehsil Kunzer, District Baramulla

vide notification No. 608 of 2022/RG/LP dated 27.05.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exDi ®lM®MMMM
Advocate is orc@red there before

Yasin BeigE)
Regi rar Ad inist ration

By Order r-l'
(Mohammd

No: b&bERG/LP Dated :b .0g.’20

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Irfan Bhat, Advocate

. .. ...for information and necessary action.

strar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

S
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \BSa OF 2025/RG/LP Dated : 2B.0£.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kasir Mehmood
S/O Shri Yasir Mehmood

R/o Patushay, Tehsil & District Bandipora

vide notification No. 162 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Kioharmt Yasin Beigh)
RegistrAr Administration

No: 3 Lb\N-:L\ RG/LP Dated :

Copy forwarded to the: -

.of:2025

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kasir IVlehmood, Advocate

. .. ... for information and necessary action.

„A$$f
Registr}

B
ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \&SS OF 2025/RG/LP Dated:So.062025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Amin
S/O Shri Mohammad Amin Bhat
R/O Undrooni Kathi Darwaza, Rainawari, Mohalla Ashraf Khan, Tehsil
Khanyar, District Srinagar

vide notification No. 857 dated 18.10.2019 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of pr_ovisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
RegisJrar Administration

Dated : 3b.0S2025 rdNo: bCs)-al-II RG/LP

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Junaid Amin, Advocate

. .. ... for information and necessary action.

Registrar Administration

©



31

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ t +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N.: \& Kb _OF 2025/RG/LP Dated : 30 . 06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yasir Veqar Rather
S/O Shri Veqar Ahmad Rather
R/O (;und Macher, LaI Pora, Bismillah Colony, Tehsil Lalpora,
District Kupwara

vide notification No. 1163 of 2021/RG/LP dated 14.09.2021 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
mtMtlM.sotute/final enfailiM:nt as ansought before theM te of exDi

c ItlMbefore

_. t /*@@
(MohamTad Yasin Beigh)

1

Registlar Administration

By Order ,bd\{

No: 3 hIbs-,Sq RG/LP

Copy forwarded to the: -

Dated :36.06.2025

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Ku pwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yasir Veqar Rather, Advocate

. .. ... for information and necessary action. . ,
\PP

O

!stra r Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ R\\ OF 2025/RG/LP Dated:36.06’.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jehangir Ahmad Dar
S/o Shri Gh Mohd Dar
R/o Rathsoon, Baba Hanief tJ Din Colony, Tehsil Beerwah, District Budgam

vide notification No. 751 dated 02.12.2016 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlqss the absolute/final enrollment as an
Advocate is ordered there before.

By Order Rolf
Ya. feig\h)

rl'
(MoIra Imd
RegisLra r Administration

Dated:3b.O£2025 M/N„ BCs)Ba -\XC ,RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jehangir Ahmad Dar, Advocate

. .. ... for information and necessary action.

U£

MK
rstrationmstra>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act1 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Bbl OF 2025/RG/LP D,t,d,Bb.Og.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmad
S/O Shri Habibullah
R/O Nambla, Ward No.7, Tehsil Uri, District Baramulla

vide notification No. 1651 dated 28.03.2019 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlqss the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Regist/\ar Administration

No: Bbb\\\-s3 RG/LP Dated:

Copy forwarded to the: -

.of2025

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shabir Ahmad, Advocate

. .. ... for information and necessary action .

Gist k nistrat ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

EXTENSIO
OF PROVISIONAL ENROI.I'MENT

NOTIFICATION

No: \,abB OF 2025/RG/LP Dated:3q06':2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehvish
D/O Shri Firdous Ahmad Mughal
R/O Dawarana, Dabar Mohalla, Tehsil Uri, District Baramulla

vide notification No. 1279 of 2021/RG/LP dated 16.11.2021 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

'\

a
f

(It?ohammad Yasin Beigh)
Regist ! ,dministration

Dated : bb .0$2025

By Order

N,.' :3,b)C'\- k\ RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehvish, Advocate

. .. for information and necessary action.
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(Exercising pou'ers of Bar Council under Section 58 of the Advocates Act, 1961)
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EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \.Q\\\ OF 2025/RG/LP Dated:36.06'.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khalida Ashraf
D/O Shri IVlohd Ashraf Malla
R/O Wahidpora Tehsil Lar, District G8nderbal

vide notification No. 452 dated 09.12.2020 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

I

..' x#F*
(Mohammad Yasin Beigh)
Regi$rar Administration

ttl /

By Order

No: 3blk2-, Cl RG/LP Dated bb .0g.2025

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge Ganderbal.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-(_,ourts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Khalida Ashraf, Advocate

. .. ... for information and necessary action.

#MIf
feminist rationegjstr;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRI NAG AR
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EXTENS
OF PROVISIONAL E

NOTIFICATION

No: \CbS OF 2025/RG/LP Dated:36.0g.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Ganai
S/O Shri Ab Rahman Ganai
R/O Darigund, Srigufwara, Zahid Por8 Darigund, Anantnag

vide notification No. 817 dated 20.09.2019 for a period of one year has been

extended till 31.05.202. subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must b)

souqhmmmimpiry unless the absolute/final enrollment as an
mamordMIIhl@before

By Order
(IGZhammad Yasin Beigh)
Regis}\ar Administration

N,.' Bbjn\–33 RG/LP

Copy forwarded to the: -

Dated':3\.0f2025

1

2

3,

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websit1

Incharge Libray, High Court wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irshad Ahmad (;anai, Advocate

. .. ... for information and necessary action.

~N- drCAC

st rmministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAC.AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: \Qb& OF 2025/RG/LP Dated:bb.O€2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saiqa Farooq
D/O Shri Farooq Ahmad Bhat
R/O Ashmandar Pulwama Tehsil & Djstrict Pulwama

vide notification No. 288 of 2023/RG/LP dated 28.12.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned

his/her character and antecedents from the LID

University and verification of

The renewal / extension of provisional licence/enrollment must be
sought before the date of expi ®e£s the aFMMM
c ore

Yasin Bei;h)
By Order /)'

(Mohammad
RegisLrar Administration

No: ?>b>qQ-Q( RG/LP Dated:36.0C2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websit1

Incharge Libray, High Court wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saiqa Farooq, Advocate

. .. ... for information and necessary action.

\/
Cbr_ a\ ifmnistra nla i s t r a r

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRI NAGA R
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \aka OF 2025/RG/LP Dated:36.06'.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gh Qadir Wani
S/O Shri Ab Qadir Wani
R/O Gulgam, Tangwari Bala, Tehsil & District Kupwara

vide notification No. 936 of 2022/RG/LP dated 27.07.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the da MI ss the absotut@Zfmr He rollmenM nof eMx

AdvocM orde MIPM before \ bFithr
m)s

Yasin Beigh
istrar Administration

By Order fr)'
(Mohammad
tt ch :

No: }, b}a k-13> RG/LP Dated : ZA.o62025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gh Qadir Wani, Advocate

. . . ... for information and necessary action . 1

LtMf
:dministration

in)'
RegistraF

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
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+ + +

EXTENSIO
1:1tL ILJ IIV][ E ]\r 1rOF PROVISIONAL ENR

NOTIFICATION

No: \qka OF 2025/RG/LP Dated : ab.0g.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohsin IVlohi Ud Din Mir
S/O Shri Gh Mohi Ud Din Mir
IUO Trehgam, Khalil Mir Mohalla, Tehsil Trehgam, District Kupwara

vide notification No. 698 of 2021/RG/LP dated 19.07.2021 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from +he CID.

The renewal / extension of prpvisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. . t

By Order ( i?,I, IS„iAgh}
Registrar Administration

No, Bb)Il_Bbq RG/LP Dated : %.0£2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc..harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohsin Mohi Ud Din Mir, Advocate

. . for information and necessary action.

.egistrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QKq. OF 2025/RG/LP Dated : 38.06:2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid YousufGanie
S/O Shri Mohd YousufGanie
R/O Kurhama-(A), Tehsil Wakora District (;anderbal

vide notification No. 2882 of 2023/RG/LP dated 28.12.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned

his/her character and antecedents from the CID

University and verification of

The renewal / extension of provisional licence/enrollment must be
souaht bMe thea u®r gs the absolute/final enrollMig an
Advocate is ordered there before

By Order
(Mohanmad Yasin Beigh)
Regis£rar Administration

Dat,d,%b.O£'.2025No: SbS\t-\R RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Yousuf Ganie, Advocate

. .. ... for information and necessary action .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
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+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\Sas OF 2025/RG/LP Dated: 36.06’.2025

Provisional admission granted under Advocates Act, 1961 in favour of

!VIr. Shaikh Parvez Ahmad
S/O Shri Sheikh Gulam Qadir
R/O Kralpora, Kanthbagh, Tehsil Ch4doora, District Budgam

vide notification No. 2009 of 2022/RG/LP dated 14.11.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of 'rovisional licence/enrollment must be
I )efore the date of exPirY unless the aM) tMinat enror
c

By Order r, '\ /%W
(M6hamm Yasin Beigh)
Registrar Administration

1')(

No: lb)>:Lb -i] RG/LP Dated : Bb.o B:2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shaikh Parvez Ahmad, Advocate

. .. ... for information and necessary action.
br;

aNta
nr inistration12 g i s t r :
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ t t

EXTENSIO
OF PROVISIONAL ENR

NOTIFICATION

No: @\\ OF 2025/RG/LP Dated : gb .0£2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Ahmad Koka
S/O Shri Mohd Yousuf Koka
R/C) Zoonipora Chattergam, Baghati Kanipora, District Budgam

vide notification No. 1171 of 2021/RG/LP dated 15.09.2021 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

University and verification ofCertificates/LL.B Degrees from the concerned

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
c ere before

'..\ /
1

(Mahammad Yasin Beigh)
By Order

Regis9'ar Administration
06.2025RG/LP Dated.BKz28 -Bg

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Budgam
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Ahmad Koka, Advocate

for information and necessary action.

_. L 7'
R£gistraT\dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ t +

S
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N.: \qq,L OF 2025/RG/LP Dated:36.06:2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. I\uzhat Gul
D/o Shri Ghulam Mohammad Hajam
R/o Khonmoh, Tehsil Panthachowk, District Srinagar

vide notification No.2852 of 2023/RG/LP dated 27.12.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlqss the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(MI'hammad Yasin Beigh)
Registrar Administration

N,; Bts 33G-t\3 RG/LP Dated:3b.O£2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nuzhat GuI, Advocate

. .. ... for information and necessary action .

agist rar iLlli
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

Mr. Za ka ria Arif Rafiqi
S/O Shri Arif Ahmad Rafiqi
R/o B.K. Pora Aribagh Nowgam, Tehsil B.K. Pora, District Budgam

vide notification No. 132 of 2024/RG/LP dated 20.02.2024 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of pr_ovisional licence/enrollment must be
sought before the date of expiry unlqss the absolute/final enrollment as an
Advocate is ordered there before.

N,; Bbb\\\\-gI RG/LP

Copy forwarded to the: -

1

2

3

4
5.

6.

7

EXTENSIO
OF PROVISIONAL ENROLLMENT

OF 2025/RG/LP Dated:36.06'.2025No

a
ammad Yasin Beigh)

'ar Ad lnrstratron

NOTIFICATION

\Sq,3

Provisional admission granted under Advocates Act, 1961 in favour of

By Order r>'
(MoIr

Regi!

Dated : b,.o6:2025

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Za karia Arif Rafiqi, Advocate

. .. ... for information and necessary action.

VI

golf
rD
Registrar Administration

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \&nb _OF 2025/RG/LP D,t,d,:)b.0£2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tsering Yangzom
D/O Shri Sonam Phunchok
R/O Hanu, Leh Ladakh Tehsil Khalsi District Leh

vide notification No.2059 of 2023/RG/LP dated 13.09.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unIQss the absolute/final enrollment as an
Advocate is ordered there before.

rE;gLow
(Mohammad Yasin Beigh)
Regt$rar Administration

By Order

N,; 3e,%B2-SI RG/LP Dated:3\06:2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Leh.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Leh.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Tsering Yangzom, Advocate

. .. ...for information and necessary action.

strar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(;AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ang OF 2025/RG/LP Dated:Bb.oe2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rasiq Mohammad Sofi
S/O Shri Gulam Mohammad Sofi

R/O son !Vlohalla Wadipora, Tehsil Chadoora, District Budgam

vide notification No.68 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. )

By Order
1 if

/-)'
(Mohammad Yasin Beigh)
Registrar Administration

Dated:bb .0C2025N,; BKSK\_G] RG/LP

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rasiq Mohammad son, Advocate

. .. ... for information and necessary action

M(f
istrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
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+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _U ----K _OF 2025/RG/LP Dated:36.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Rehman

D/O Shri Ab Rehman Wagay
R/O Kanidajan Charishareef, Tehsil Charishareef, District Budgam

vide notification No.72 of 2024/RG/LP gated 20.02.2024 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from fhe CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unIQSS the absolute/final enrollment as an
Advocate is ordered there before.

Yasin BeigE)
By Order

(lab,\rMa
Registrar Administration

D,t,d, 36 .o€.2025 fI\ /No: a>&3Gjnj\ RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shazia Rehman, Advocate

. .for information and necessary action.

bP
Wr- F)'Ibf

Cgist rar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
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+++

EX TENS
OF PROVISIONAL E

NOTIFICATION

No, \&'\R OF 2025/RG/LP Dated% .06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tawsif Majeed
S/O Shri Abdul Majeed Najar
nO Rafiabad, Mohalla Putpora, Tehsil Watergam District Baramulla

vide notification No.2015 of 2022/RG/LP dated 14.11.2022 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

a ' \\ /#M\wu
(Mohammad Yasin Beigh)

Regist_rar Administration

b

I

elaSI
By Order

No: b:ELk\
Copy forwarded to the: -

Dated:36.06’.2025

1
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5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tawsif Majeed, Advocate

. .. ... for information and necessary action.

stra r Administration
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EXTEN
LMENTOF PROVISIONAL

NOTIFICATION

No: \Qaa OF 2025/RG/LP Dated:36.0612025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Athar Zeeshan
S/O Shri Abdul Hameed Wani
R/O Ranga Masjid, Hawal Tehsil Khanyar, District Srinagar

vide notification No.109 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(,milk asin
By Order

Registrar Administration

J) ) a t e d : J31ab # 0 6 2 0 2 5 bNo: bbBilS-qUG/LP
Copy forwarded to the: -
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5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Athar Zeeshan, Advocate

. .. ... for information and necessary action .

,dminist rationstr,
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NO:U_--n_ OF 2025/RG/LP Dated:33.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

IVlr. Wahid Abdullah Magray
S/O Shri Mohd Abdullah IVlagray
R/O Ruhoo Grid colony, Tehsil & District Anantnag

vide notification No.1868 dated 15.03.2018 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unIQSS the absolute/final enrollment as an
Advocate is ordered there before.

By Order rn'
(Mohammad
Regisjrar Administration

Dated: 30.06.2025 rd /bbbRbi\\bb RG/LP

Copy forwarded to the: -
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5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wahid Abdullah Magray, Advocate

. .. ... for information and necessary action.

minist rationistra';-X
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QQb _OF 2025/RG/LP Dated:3A.0£2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabrina Sultan
D/O Shri Mohmad Sultan Bhat
R/O Syedpora Idd-Gah, Dr. Ali Jan Road, Tehsil Nowshera, District Srinagar

vide notification No.684 of 2022/RG/LP dated 30.05.2022 for a period of one year

has been' extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlqss the absolute/final enrollment as an
Advocate is ordered there before.

Yasin Beigh)
By Order dP)-

(Mohammad
Registrar Administration

[Dated :3b .M 2025No: ?)b\qb\-e,B RG/LP

Copy forwarded to the: -

1
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3.
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5-

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabrina Sultan, Advocate

. . for information and necessary action

vJaLa
, C)

,istrar Administration
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EXTENS
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \&R\ _OF 2025/RG/LP Dated:gb.0g.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabieer Ahmad IVlir
S/O Shri Abdul Satar Mir
R/O Salamabad Dachina, Tehsil Boniy8r, District Baramulla

vide notification No.1215 dated 19.11.2018 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlqss the absolute/final enrollment as an
Advocate is ordered there before.

\

'";WBy Order _CI:
(M6hamrFad Yasin Beigh)
Regixtrar Administration

LU\/
No: %bqbl-\C
Copy forwarded to the: -

RG/LP DatedBb .0£2025
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6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shabieer Ahmad Mir, Advocate

. .. ... for information and necessary action .

-r)
Registrar /tdministration
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EXTENSIO
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: W&}– _OF 2025/RG/LP Dated:gb.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Ahmad Malik
S/O Shri Sonaullah Malik
R/O Guloora, Village Momin Aba(I, Tehsil Langate, District Kupwara

vide notification No.1182 dated 16.11.2018 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

r)'
(Mohammd Yasin Beigh)
Regisjra r Administration

( Q/

IqaMoS\barBy Order

N... \ a\\q_>N RG/LP Dated Bb .06:2025

Copy forwarded to the: -
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6.
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Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bilal Ahmad Malik, Advocate

. .. ...for information and necessary action.

a

istrar Administration
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EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: \\\% OF 2025/RG/LP Dated:tIe, .Og.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javid Bashir Mir
S/O Shri Bashir Ahmad Mir
HO Palhallan, Tehsil Pattan, District 13aramulla

vide notification No.2812 of 2023/RG/LF' dated 16.12.2021 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of prpvisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

Ini„)~Regist/pr Ad

By Order /ny
(Mohammad

N„ %b\\LS-:SL RG/LP D,t,dBs .o£2025

Copy forwarded to t

1
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3.
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5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Javid Bashir Mir, Advocate

. for information and necessary action.

11 1 rar Administration
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EXTENSION
OF PROVISIONAL ENROLLIVIENT

OF 2025/RG/LP Dated:2b.06'.2025

NOTIFICATION

\\$US

Provisional admission granted under Advocates Act, 1961. in favour of

Ms. lshrat Nabi
D/o Shri Ghulam Nabi IVlir

R/o Aishmuqam Ma(lay Mohalla Tehsil Pahalgam District Anantnag

vide notifIcation No.2268 of 2023/RG/LP dated 30.09.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlo PS the absolute/final enrollment as an
Advocate is ordered there before. I

vFL
r)' \ //<&\U

(Mohammad Yasin Beigh)
Registrar Administration

b

By Order

No: %~~\3 BJ\, RG/LP Dated: Bb.o€2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. lshrat Nabi, Advocate

. . for information and necessary action.


